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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE BENCH: KOLKATA.
Appeal No. 09/2024/EZ arising out of O.A. No.
94/2021/EZ Filed by Chittaranjan Mahanta & others Vs.
State of Odisha & others

Chittaranjan Mahanta & Ors.
wissaseesacApplicant (S)

-Versus-

State of Odisha & Ors.  .................... Respondent (S)

COUNTER AFFIDAVIT FILED BY COLLECTOR.
SUNDARGARH, RESPONDENT NO. 4

I, Sri Manoj Satyawan Mahajan, aged about 31 years,
S/o. Satyawan Shamrao Mahajan, at present working as
Collector & District Magistrate, Sundargarh, At/Po/Dist.-

Sundargarh, do hereby solemnly affirm and state as follows:

i That, 1 am the respondent No. 4 in this
Interlocutory Application and well acquainted with the facts
of the case and as such competent to swear this affidavit in
my official capacity.

2. That, I have gone through the notice of the Registrar
National Green Tribunal, Eastern Zone Bench. Kolkata
order dtd.13.11.2024 of this Hon’ble Tribunal and
understood the contents thereof. I am well acquainted with
the facts of this case on the basis of official records.

3. That, it is humbly submitted that, as per order dtd.
13.11.2024 passed by this Hon’ble Tribunal in Appeal No.

09/2024/EZ (JA No. 94/2024/EZ) the Tahasildar,

/SO0 T

Surendra Prasad Dhal Q- [ E22G

Advocate
NOTARY, CUTTACK
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Lahunipara and the Divisional Forest Officer, Rourkela

have been requested to submit the action taken report vide
this office letter No. 4748, dated 09.12.2024 for compliance
of the matter. True copy of Letter No. 4748 dtd.09.12.2024

is annexed herewith as Annexure- A.

4. That, it is humbly submitted that, the Tahasildar,
Lahunipara has reported vide his letter No. 5387, dated
I1.12.2024 that the public hearing was conducted by the
State Pollution Control Board on dated 24.05.2022 for
obtaining environmental clearance for installation of Iron
Ore Beneficiation plant in respect of KAI International Pvt.
Ltd. The hearing took place in the Gram Panchayat
Bad Purnapani of the affected villages. Also, as per the
direction vide order dated 07.02.2023 of the Hon’ble
National Green Tribunal, Eastern Zone, Kolkata in original
application No. 94/2021/EZ, a joint committee has been
constituted comprising of nominee of DG Forest,
MOEF&CC (Not below the rank of ADG), Integrated
Regional ~ Officer of MoEF&CC, Bhubaneswar,
PCCF(HoFF), Odisha, Chief Wildlife Warden and the
Collector, Sundargarh. The site was visited by the
committee on 18.03.2023 and again visited by the Nominee
of DGF, Sri S P Yadav, ADGF, MoEF&CC, along with
forest officials and officials of revenue department on
28.04.2023. Accordingly, the committee submitted the
report and made an observation that the proposed plant will
not have any significant impact on wildlife and forests.

There are no environmentally sensitive areas nearby. The

=
Surendra Prasad Dha/ ? /

Advoce -
NOTARY, CIITTA o

e
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committee has also suggested that the plant should engage
the local people by providing employment & addressing the
health issues of the villagers around the proposed site
through regular medical checkup as well as treatment
facilities and create a green belt all along the boundary of
the proposed plant. The true copy of the letter No. 5387,
dated 11.12.2024 of the Tahasildar, Lahunipara and
inspection report of the committee are annexed herewith as

Annexure-B and Annexure-C respectively.

5. That, it is pertinent to mentioned here that the Chief
General Manager (Land), IDCO, Bhubaneswar has allotted
the leased out Government land measuring an area of Ac.
117.00 dec. out of total area of Ac. 167.75 dec. in plot No.
1104/P and 1107/P under Hal khata No. 118 (AJA) of
village- Kapanda of Lahunipara Tahasil in favour of M/s
Kai International Pvt. Limited to set up Iron Ore
Beneficiation Plant of 1.50 MTPA in Phase-I. The true copy
of report of the Chief General Manager (Land), IDCO,
Bhubaneswar vide his memo No. 12688, dated 06.08.2021

is annexed herewith as Annexure-D.

6. That, it is humbly submitted that Divisional Forest
Officer, Rourkela Division vide his letter no. 187/4F (Misc)
Dt 04.01.2025 has submitted that the proposed project is not
expected to have any significant adverse impact on the flora
and fauna of the nearby forests as well as the proposed site
is not a part of the National Park, Wildlife Sanctuary,
Critical Wildlife Habitat, Elephant or Tiger Corridor. Also

there are no reported Man-Animal conflict cases in this area

NOTARY, CUIT

M{Lizfﬁf”)

-
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in the years 2021-22 or 2022-23. The true copy of report of

the Divisional Forest Officer, Rourkela Division vide his
Letter No. 187/4F (Misc), dated 04.01.2025 is annexed

herewith as Annexure-E.

7. That, it is humbly submitted that the Regional
Officer, State Pollution Control Board, Rourkela has
submitted inspection report of Er. B.K Bhoi, D.E.E, Dy.
Env. Engg. And Dr. AK. Mallick, Addl. Chief Env.
Scientist and Regional Officer from which it reveals that
MoEF & CC has granted environmental clearance for
Greenfield Project for installation of Iron Ore Beneficiation
Plant- 1.5 MTPA throughout (1.16 MTPA High Grade Ore)
Iron Ore Pelletization Plant- 1.2 MTPA and Producer Gas b
plant- 27,000 Nm®/hr by M/s KAI International Private

Moy

Limited. The report of the Regional Officer, State Pollution
Control Board, Rourkela vide his letter No. 5621, dated

12.12.2024 is annexed herewith as Annexure-F.

L That the contents of the above paragraphs are true and

correct to the best of my knowledge, as derived from the

official records, and that nothing materials has been
concealed therefrom. [ =

Vgl >

il

Dep ﬁun | Q——

¢ Collector
Sundargarh

i

Surenara Frasad
Advocate

NOTARY, CUTTACK
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VERIFICATION

I, Sri Manoj Satyawan Mahajan, aged about 31 years,
S/o. Satyawan Shamrao Mahajan, at present working as
Collector & District Magistrate, Sundargarh, At/Po/Dist.-
Sundargarh, do hereby verify that the contents of the above
affidavit are true and correct to the best of my knowledge
as derived from official records and that nothing material
has been concealed there from.
Verified at Sundargarh on this f% day of January,
2025. N
L - =
AS
yERﬁ%@r’uT
E Collector

Sundargarh

=
Surendra Prasad Dh_é/ ? / _

Advoca::
NOTARY. CUTTAC Y



AFFIDAVIT.

I, Sri Manoj Satyawan Mabhajan, aged about 31 years,

S/o. Satyawan Shamrao Mahajan, at present working as

Collector & District Magistrate, Sundargarh, At/Po/Dist.-

Sundargarh, do hereby solemnly affirm and state as
follows:-
1. That I am the Respondent No.4 in this case. I am

well acquainted with the facts of the case and as such

competent to swear this affidavit in my official

capacity.

2. That the facts stated above are true to the best of my

knowledge and based on official records.

Identified-by:

L

o, il
s
) oA gt
__ Mﬁt. f’

' Collector
Sundargarh

The above named Deponepy

._.._;;F-S ing Ideifie
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. (JubIiciAL SECTION)
E-mail: dm-sundarggrh@nigin, dgiudigia]sng@gmgil.cgm. FAX-
06622-273166, PIN- 770001

No. Date. 9, 1?2,
To,

The Tahasildar,

Lahunipara/ Divisional Forest Officer, Rourkela

Regarding submission of action taken re
(IA No. 94/2024/ EZ) filed by Chittaranja

Sub:;

port in Appeal No. 09/2024/EZ
n Mahanta & others.

puty Registrar, National Green Tribunal,

Eastern Zone
ta & Order dtd 13.11.2024 of Hon’ble NGT, Kolkata.

Ref: Letter of De
Bench, Kolka

Sir,

With reference to the letter on the subject cited above, I am to enclose
herewith the letter received from Deputy Registrar, Hon’ble NGT, EZ, Kolkata
as well as Order dt.13.11.2024 of National Green Tribunal, Eastern Zone
Bench, Kolkata passed in Appeal No. 09/2024/EZ (IA No. 94 /2024 /EZ) filed by
Chittaranjan Mahanta & others and request you to submit the action taken

report to the undersigned within 03 days to comply the aforesaid order and
filed counter affidavit within stipulated time at this end.

Yours faithfully,

“:Q/m > "]

Additional District Magistrate
Sundargarh
Memo No. L”Ul‘\ Dt q-12-2Y

Copy to the Sub-Collector, Bonai for information and necessary action.

—L

c/(ﬂ\' y
Additional District Magistrate
Sundargarh

'd
AW
Assistant Collectbf Lmu

C:” zotorate Sund
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OFFICE OF THE TEHSILDAR, LAHUNIPARA
Letter No._5357 my 1. 12 202

To
The Additional District Magistrate, Sundargarh. %/
Sub: - Regrading submission of action taken report in Appeal No, 09/2024/EZ (1A ﬁL
No. 84/2024/EZ) filed by Chittaranjan Mahanta & Others.
Ref: - District office Letter No. 4748/dt.09.12.2024.
Sir,

With reference to the letter on the subject cited above, | would like to
Intimate that the public hearing was conducted by the State Pollution Control Board on
24.05.2022 for obtaining environmental clearance for installation of Iron Ore Beneficiation
plant in respect of KAl Intemational Pvt. Lid. The venue fixed for pubhc hearlng was
coming under the jurisdiction of same Gram Panchayat Bad Purunapani of the concemned
villages.
Further, as per direction of Hon'ble National Green Tribunal, Eastem
Zone, Kolkata, in its order dated 07.02. 2023, In Original Application No. 94/2024/EZ a
Joint Committee has been constituted comprising of nominee of DG Forest,
MoOEF&CC(not below the rank of ADG), Integrated Regional Officer of MoEF&CC,

‘ Bhubaneswar, PCCF(HoFF), Odisha, Chief Wildlife Warden and the Collector, ;!

Sundargarh. The committee may undertake visit to the site, ascertaln the Impact of the

project of the wildlife, forest and environment including the adjoining rivers and other
‘ environmentally sensitive areas. Accordingly, the committee have submitted the report
which has been taken in the case by the Hon'ble National Green Tribunal, Eastern Zone,
Kolkata. The copy Is enclosed herewith for kind reference.
| Further, | would like to intimate that the Appeal No. 09/2024/EZ (IA No.
‘ 84/2024/EZ) has been filed by the appellant on Environmental Clearance. The
| undersigned is not competent to take any action on the Environmental Clearance.
| — This is for favour of kind Information and necessary action.

Encl: As above. cedyer

Tah3“ l'” 1) ﬁfg
Memo No. g-ggg’ / Did /,’-/2.2‘:217 dfm

Lahunipara |
Copy submitted to the Sub-Collector, Bonal for favour of kind '

Information and necassary action with reference to his letter No. 6822/dt. 09. 12 2024,

¥rue Copy Attestad ot
Pl ]%“ 25

Lahumbar

Yours faithfully.



13, Wby /A%, Chandrasekharpur
= SRV - 751 023, M¥ex / Bhubanaswar - 751023, Odisha
Telephona: 0674 - 2301213, 2302432, 2301241,

—9q-

. tr_rn_r:m Goverrnent of Indla
T SRwry wfror s/ Minlstry of Environement, Forest

and Climate Change
TR W W integrated Reglonal Office

ID

-'lee Inspector General of Forests{ROHQ),

M:qis‘try_of Environment, Forest & Climate Change,

Indira Paryavaran Bhawan, Jor Bagh Road,

Aliganj, New Delhi - 110001 '
Government of India '

' In _complianc? of the order dated 07.02.2023 passed by the Hon'ble National Green
Tnbunn!. National Green Tribunal, Eastem Zone, Kolkata in:Original Application no, -
OA 94 0f 2021 Chittaranjan Mohanta vs State of Odisha-reg Al g

Sub:

'R;:I';\ Hbun'bl'u National Green Tribunal Order dated 07.02.2023
Sir,

— With reference to the subject and reference cited above 1 am directed to state (hat as per the arder
"dated 07

7.02.2023 the’ Hon'ble tribunal had constitsted a committee for the site visit in e fomeasid mauier,

As per the  order{attached herewith) it is directed that “The report may also be placed on the website of
Integrated Regional Office of MoEF&CC for being accessed by the applicants or any other interested

persoas who will be free 1o respond to the report before the next date,™ Site visit was conducted on
18.03.2023 and 28.04.2023.Tlhe Site Visit report has been subinitted (o the Hon"ble National Green Tribunal,
Eastern Zone. As this regionn! oflice does nat have any particular website therefore it is requested to direct

the concemed official/department to upload the repont in the Ministry's Website. The marter is pasted on
19.05.2023.

This is for, kind information. Please.

Yours taithfully,

2002452, DOUSY.  Emal: rour barnetipde 1y -

T &%

Encl: As abave

{Dr T.H Mahata)
Scientist *D*

Copl}: ll:E’i:hr'l Alok Tewarl,Deputy Director Genenal (MoEFC (:]': National Informatics Centre,
1hi, Govemnment of Indiaemall; glok.tiwarltenig.in ) |
2 ’?‘l?:l’?:gl:llm:.Nmionnl Green Tribunal,Eostern Zone Branch,Finance Céntre, 3nd Floor
"N . Kolkata-700161. For Kind Information please. . )
3 f::';::’l:"ﬁo Mookherjee, Advocye,1ds,Priyn Nath Mallick Rond ma‘.vampumknlka:a-
- :.'0002 E-Mail: soumitramookherjeedgmail, With a copy of the repon JFor Kind Information

end necessary action, _‘E _ Copy: A‘{te- i

\lfs.‘
T
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- 190 -
Report of Committes, as per Hon'ble Nati

% in_the matter of OA No 94/2021/Ez (Ch
State of Odisha &0rs) to ascertain impact

onal Green Tribunal's Order
ittaranjan_Mahanta &0rs.Vs

of the project on the wildlife,
forest and environment Including the adjoining rivers an '

environmentally sensitive areas.

d_other

Hon'ble National Green Tribunal, Eastern Zone, Kolkata, in its

order dated. 07.02.2022, In Original Application No. 94/2021/EZ has :

constituted a Joint commitiee comprising of nominee of DG Forest,
MoEF&CC (not below the rank of ADG), Integrated Regional Officer of
MoEF&CC, Bhubaneshwar,PCCF  (HoFF),  Odisha, Chief . Wildlife
Warden,Odisha and the District Magistrate, Sundergarh.

The Hon'ble National Green Tribunal, Eastern Zone has further
directed that "The.Committee may undertake visit to the site, ascertain
impact of the project on the wildlife, forest and environment including the
adjolning rivers and other environmentally sensitive areas. The Committee
may meet  within one month. It will be free to assoclate any other

Individualfinstitution/agency and interact with the stake holders"

After the receipt of the order of the Hon'ble NGT, the copy of the order

was' communicated to all the members and the Director General of

O

Forests(DGF) was requested to.nominate an officer not below the rank of

| Additional Director General(ADG) for the said committee.

Yrue Copy Attested i
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— 1) -

As per the direction of the Hon'ble National Green Tribunal a meeting was

conducted in the hybrid mode Invalving all the members of the committee on

06.03.2023.

PCCF & HOFF, Odisha, PCCF Wildlife, Odisha, PCCF (FD & Nodal
Officer, FC Act),Odisha, DDGF(C), Integrated Regional Office,

Bhubaneswar. ADM Sundargarh (In-charge DM, Sundargarh), SDM Bonai
rT H.Mahato, Scientist D, Regional Office Bhubaneswar of MOEF&CC

. IV
i

were present in the meeting.

lhithe “meeting RCCF, Rourkela , Dr. T.H Mahato , Scientist ‘D’ IRO
Bhubaneswar, representative of SIEAA were co-opted for the committee. In
the meeting it was unanimously decided to carry out lhe site visit on 18”{
March 2023, e

Gl

The site was visited by committee on 18.3.2023. Shri Debldufté
Blswal, PCCF & HoFF, Odisha, Shri Sushil Kumar Popli, Chief Wildlife
Warden, Odisha, Shri A.T Mishra, DDGF(C), IRO, Bhubaneswar, Dr. Gavall
‘Parag Harshad, Collector & District Magistrate, Sundargarh were prese}i{
during site inspection. Among the co-opted members Sri Arun Kumar
Mishra, RCCF, Rourkela and Dr T H Mahato, Scientist 'D’, IRO,
Bhubaneswar, Dr Pradeepta Nayak, SEIAA, Odisha were present, The
information regarding the visit of this committee was given to the
petitioner Sri Sankar Prasad Pani, Advocate and the owner of the proposed
plant Shri Suresh Agarwal. '

Twe Copy Attested

Page2of8
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The site was again visited by Nominee of DGF, Sri S P Yadav, ADGF,
MoEF&CC, along with forest officials and officials of the revenue
department on 28.04.2023.

LOCATION OF THE PROJECT:

The project site is located in Kapanda mouza of Bonai block of
Sundergarh District. Initially about 117 acres of land was selected for this
purpose which was later reduced to 47.74 Acres. The proposed site is
surrounded by Hillocks from three sides, The Purnapani- Budhikhutini-
Samardari PF is in the eastern side of project site. The Kukia RF is located
in the west side of the project site. In the other side there is a hillock which
Is not a notified forest. The Brahmani river is located at about 2.0 km from

the proposed site. The proposed site is not @ part of any National Park,

Wildlife Sanctuary, Critical wildlife habitat, Elephant or Tiger corridor. It is
not within the Eco sensitive zone of any protected area. The nearest PA is
Badrama Wildlife Sanctuary which is about 50 kilometer from the proposed

True Copy Attested
a\d

Page3of8
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site.The forests of the Pumapani- Budhikhutini-Samardar PF and Kukia RF
are having less than 04 crop density and has been kept in the
Rehabilitation cum Plantation Working Circle as per the Compartment
history available in the Rourkela Forest Division. The Google map showing
the proposed site is attached as annexure R/,

STAKEHOLDER COSULTATION

During the site inspection besides the member of the committee the
officials of the Revenue department Sub Collector, Bonai |, Tahasildar,
Bonal , and the Amin of that area and officials of the Forest department
DFO , ACF and Range officer of Rourkela Forest Division were present.
The petitioner's advocate Shri Sankar Prasad Pani , the owner of the
proposed plant and some of the villagers from Kapanda and Patajharia were

also present.

The committee interacted with the villagers of both the villages. The
village Kapanda is located 2 km away from the project site. Another village
Patjharia is located near the site .

During interaction , some of the villagers were apprehensive about the
dust pollution because of smoke from chimney and water pollution because

Yrue Copy Attestag
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Qf polluted wa_ter from the plant. Some of the villagers \Qera opposlng
because they are of the opinion that the black dust from the piant will act as ;
layer in the leaves of the vegetable crop they are growing and conseéuen!ly i
the production will be reduced .They are also apprehensive that the polluted
discharge from the plant will pollute the ground water as well as the surface

water.
t because they are of
t. At the same

Some of the villagers were In favour of the plan

the opinion that they will get employment because of the plan
time they were saying that the company should engage the local people in

the plant.

Vrue Copy Attestoed
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EFFECT ON WILDLIFE:

| Dunng d:scuss!on ‘with the villagers, some“of the: villagers 'said-that .

last year one elephant had visited the forests of their village. The villagers
also said that they have also spotted one wild boar few months back. As
per the man- animal conflict report submitted by DFO, In the last three years
( 20-21, 21-22, 22-23) 2 cases of crop damage in Nuagaon village and one
case of crop damage in Kapanda village have been reported. These cases
are only in the year 20-21. As per the report no man animal conflict case
has been reported in 21-22 & 22-23 in this area.The man animal report is

5 e

attached as annexure R/2.

As per the report of the DFO; discussion with the villagers, and tﬁé
‘site visit, it was observed that area in question is not of much Stgnlﬁcance
from wild life point of view. Further, the proposed site Is not a part of the
National Park, W‘ldi!fe Sanctuary, Critical wildlife habitat, Elephant or Tiger
comdor It is not even within the Eco sensitive zone of any protected area
In fact, the nearest PA is Badrma which is about 50 km from the pmposed
site. Therefore, the proposed plant will not have any significant Impact on

“wildlife.
EFFECT ON FOREST:

The Purnapani- Budhikhutini-Samardari PF and the Kukla RF are
located close to the proposed site. As per the Compartment Ihis:tory
avallable in Rourkela Forest division, these forests come under Dry
Peninsular Sal forest. The canopy density is less than 0.4 and these forests
have been kept under rehabllitation and Plantation working circle. As per
the available record in the state forest department no flora or fauna is
endemic to this area. Therefore the proposed project will not have any
significant effect on the Flora and Fauna of the nearby forests,

m CO#W At g Page 6 of 8
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EFFECT ON RIVER:

The nearest river Brahmani is located at about 2.0 km, from the

proposed site. The Google map showing the location of the river with

distance is annexed as annexure RJ3, Therefore, conditions such as zero
effluent discharge, ETPs, garland drain and water harvesting structures will

ensure that the river water will not be contaminated.

¥rue Copy Atiested

) M«\V’ al

oliec -’3{ \n!"lf_"zl'lli Page?of8

Oy |
SUNdary




-—-.-J : ']

.. ' lmpad °“ \'rlldl_i[o BJ‘KL[QN_IA Thora aro no mvlronmentalry gensilive areas

-w—.nw

cnviroqrfmgﬁlfj_ mnc:em which can be addre:
lﬂd ln lho lbcve pamgrapfl’;*-m mm =

;.r :;;ﬂ.*_P},glgg% .%)

\.

FUﬂhﬁf lhe planl :chouid mgage tho }ocal peapla by pmwd‘ ng
5 i?mpicymnnt ‘nddiess b the haanh iasuo,

bl et 4

-,-- qf» 1

B A8 g A s i o o o
L = L

lhe propowi plant wnﬂ ot hive any significant

nﬂafby rUke .80y other.integrated - steel - plant. this “will. also have -

ind the propcscd‘
nt facilities and

4 "'-5’.‘.;'3, 7 W 1028 ,. Jrodica ' :
o allnimg’ftbq bomdwaflhapropowdpunt wildife

;Conservagion plan Ei:dre&loration Plan !or the &urroundu-»g forests will aisc :

. {s;.imtmuamm (5h i
CPCCF & HoFF sk Chier WILMAWarder
o (i

¥ “
. thad) = ) Ca!
-’ o 7 . 1 "
TR T s R PR Y AR
{ o WA Tl T g
- - .
P J "

S,gg -.Pukuh\'uht‘)
wn:JDm:cur(kmnlomeﬂ

tDr. Gavali Pasag lanhad)
Collectnve & District Magianate

Sundarpach (hdicha

(Shd Kumar Nayak) '~ (Shri Atun Numaz Mishea)
Keientia SFIAA(Midha ROCT Hideleda it

Fruwe Copy Attested .

362

-




3
hu,qyc KumarDastiiAS(SAG) .
C hiei Generc:hMcnuggr (L’:iﬁdj

No. IDCO/I-!”@[I*&&&LA’* >

Sub: Allntment of Gyt Jﬁnﬁ maasurfng ah raréa ur\A

M/s KAlnteriational: Hmlteé T ‘_ ;-
Surest Agrawai; CCC‘ZB,,GI'Jii'Tqush;p, - ¥
Rourkela ozstric;-.su ndargarh (ﬂdlshaaagod&]

.....

(Mail J¢

117:00 ‘In: village
Kapanda under Lebunipara Tahasil of” sg@tﬂaggarﬂ msmcf for
establishment.of Industrles-ie. (o set wp:eif TR OFe Benehciation PHrt of
1.50 MIPA.

Ref: = Your Appiieationnosnll dtdi24+1 U.ZGIB

Sir;

In pursuance to your applicatipii No:hil S FT0RU S and recopsmendation;of

IPICOL letter: Naes%*-s'f -cita':-17169;2019M~nghereb5?'-ﬁzia‘b-tﬁ‘@ 'ré&séa-aﬁiic:avermmnt'{aﬂd

_sundargarhr moTE! fuIIy. descr’bet:} ih _t-he. ;_sehgiiy!g ’b‘?,ld:w 1ﬁ‘ .mur favour for

establishment.of Industriés ke.to set up.of Iron:Qre B?ﬂﬁfi@f@ﬁhﬂj Plant-of 1.50 MTPA
in Phase-l by M/s.KAl Internationzl Put  Limited on'HhidifolloWing; terms and.

conditions:

01

;;;;;

lakhs six thousand two-hundred seventy.two:) only: -towaF;:rsﬁlan’&'cost-'&xafher dues’ -m'respeCt
of leased out ‘Govtland measuring an: siga @ﬁ;;m,ﬂ i de v’ﬂ!hges Kapanda ‘under
Lahunipara‘tahasfhin ﬂ:erdlstrfct:oﬁsvnﬂargazfr

0z

'I‘he land is allotted -On: leasehnld basis for.a: period. of’sﬂtgﬂ n&ty} yeaf's. ]

03

The land shall be utilized for. eshbhshmént nf Ihd',,',',},,f “fte to :5et up of [tont Cre

T‘ahasxl in the Dmtnqt of Sundarg;rh unly and Shaﬂq}o}jbggggpilg@s_g;tfgx any pugpose |
to any other; Anstitution./ mdmﬂdal :

04

The ‘allottee-will haveito. pay. *»h‘ﬁ annual. fent ﬁf the demkqd fand amountmg |
Rs.240201/ (Bugees 3048 2 lgk‘l‘r’fdrty thousand-twe hun&red end) only in'zespect of
Govt. land measuring an areg Ac117.00 In. wllagc Kapm:d"a;unﬂe:: Lahunlpara'rahasil in the
district of Sundargarh a!;mgmrlth APDIIEabIE GSTHE RS .. Alfoberdecited): The ‘abovetrdte
will be. subjer:f to- revisic)g‘r GanselUEnt | trp@n tha agptcipﬁinte décision taken: by the

=i

B mncemed Revenue Aut}writy Fone time 15 Hever" The’a'uﬁtf&e will have to pay the }

ﬁb—”: N SO Paeldi W88 Oopy Arres,

-\\V’

-.-«uf?ﬁ“ _

Vel




\ﬁi’i*‘“

SHEHaY: I_"f..lﬁilxre,»]ﬁ" ¥oje ect/ Industries found to be;l

& G Solk trt,.(gtiig;; m:g d{tim'c«or alterﬂajiqn o the emstmg building and for an.y‘
additior _Mmq%%%}_t éhall subm;t {;ﬁeﬁbﬂﬂﬂiqg plgns and ‘shall take up-such
construetion; adquy;\ alternation. or add;ﬁqnal eonstruction. ionly after obtaining

ﬁp@mv sl ORI ﬁygmpﬂﬂtﬁ‘d“rhmﬂ%

06:| The ailﬁi;tea. pisies By:fhe guidelinessof. the Govt, in Brergy Department/

ﬁﬁmﬂahﬁﬂwrﬁﬁﬁ&ﬁ?ﬂ@ﬁammﬁﬁwﬁn&

' '.D?‘- Jhe! ailql;t.a& sﬁh‘l\ %h&iﬁ ne?:*eﬁsaiy clearanf:es from: e State Polluhon Control Board

‘.. ,‘ : i i mfrqﬂg@gnvirommnm ‘balanice which
i,s&at@ﬁmngm imtssibtafindustiids,

08 = a) The g;llg,ﬁg;;

‘ ggaam also have to: abidejaya11 the:applicable environment related.
dsvaif RHIAHORS Whichatdiex ing-arid which.ay be framed by the

SOmpEeYARSiEbfrany A

> shamﬁﬁjdé-*bjr‘ ‘the ﬁmmsibns «of prevailing forest
i "_Sﬁﬁ”fﬂéﬁi—ﬁlﬁﬂﬁ&. fromtitime to'time, -

g @«ﬁxﬁv?sipmoﬁmxﬁm At 1980-atid:rules / Tegulatiors

Qg&m@iﬁﬁﬂé ﬁﬁgfm@b f.if ﬂf?ﬁb@?ﬂ from. time tb, time. The allgttee’
] ; ons er;umqrated in' the ‘Deed: ‘of

stween t,he éﬁﬂhhmt} Sundargarh and IDCO vide
No 172216014 :ﬂ .P;w:tr},pa fnylltageﬂ;apanda‘iunder tehunlpara Tahasil ,in the
}dfsk:id sqf ’gi’frﬂ’agmth Anclutiing: ferms -and mndzj;mns stipuliited made by ITAC,

(ET] -The aﬁgﬁee« wﬂlﬂa‘kmyossessmn obithe Empﬂ:iy ‘onlas: it is" cﬂndmon and no further

,dgmahﬁgﬁﬁﬁ%&'eﬂgiﬁﬁ&bn?ﬁm&as ea!‘th*ﬁhhgﬂaismg and the. fevelling etc. shall be
'anterkﬁiffﬁﬂaﬁigiﬁfﬁﬁ"ﬁf@m bﬁrﬁm‘g&ﬁnﬁs’ Bur’éfy&ft thé:responsibility: of
thealltee:s

The BT EE R BRI OB NEIaT Hsight. [XAE. f’iﬁiﬂmﬁﬂn 1and either in part or in full

e

.mﬂudfmwm 87441 ;mmﬁm;ofm ﬁWAﬁ?ﬂ?ﬂhoutpnér wiittén permission

#:Emg@r - . . N w Coi’y ﬂ'ﬁu\;e_{sj# ;

‘egeits \H/\\"\V‘
.r I ‘,r- c;j
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_;3‘“1 An agreement tBle&Si“Shall be e%e

: ( Corporation ([DC@i for nnplemantahan of the: projece withimthé muratanum ‘period
| =

&

- in prescribed pmforma (meorma-ﬁ) of lang’ rggu!abon 2016 of .,IDCG} béfore taking
4/ over“.posS“ESSTbn Thé%éﬁ‘s‘f bf}haexecuﬁonféfagreemngf shalﬁ borne by‘al(ﬁttee

fﬁa "By thes HHDIIBB}eanBpImtcma VWi,

365

14 | Aftér timely: implémwtahou of the groject, Teasadaed 14{111 Jbe:executed hetween
the Corporation and allottee for 60 (hme@_ ,:}r:eai's from- ‘the date of

poss ession/él-l'oimg;‘}_ﬁt%h@ﬁigg.o_vgg;Q_E:?gﬁgﬁi,gﬁgiiﬁf[ﬁﬁlh,hE-_b?ilﬁﬁbé. lease period as.
appmpr_xate.

|

15 | The allottee. will have to start :Civil Consfmthon on"the allotted land Wwithin six

 montly and- utilize:the land and start .eonunefcml-.jipwdu_tt_:t,;ﬂgry~%d_¥{ﬁﬁz-&3--‘(¢nhf9.@) years:

from taking ovet possession; otherwiseilis: sdifigishaliseverbback to IDCO free from
all encumnbranices.

16 | The alio_.,tteefshall'*s;ibnﬁt'.*t_hi!;ﬁi}lowingéﬁﬁbuméﬁﬁs%ﬁé‘fﬁfé.é)éécﬁtibn of agreement- to]
lease.

a) Copy of Certificate. vbf’lncbgpora tion:
by Copy-of. Artigl e/ Me Ty Dfﬂssoqaﬁéh

() A certified: cipy oF th resoluhon passed: by Board: gﬁﬁi@q@sﬂ‘msteeé}adfépnng

the terms and  conlitions of this ek and ghttorizi tzing.any of your Director /

Representative to execute the Agreement to. ;ea,sa & itakesover possession of

allotted land from IRCQ on behalfof yombomgany,, -

d) An affidavit regarding present and AR AHARES BT IO Dirbitars) Trustees
of the company.

e) An affidavitof permanent & present addrésd uEtke; duthorizing ﬂfﬁcerﬂwho will
exequtethe Agreementito lease with IDCO;
f)

A brief profilgiof yout: priject.

g)  Submission of consolidated: map of yourproféet.

h) An undertaking to the effect that, the project azen Isi wjtbm the administrative
approval of Industries Departitient, vaermnﬂnmf@dlsﬁ:a taobtainiland: through

&
IDCO by. acqmsltion / alienation; not purchasgd th@pﬁvate fand froni:the public

thropgh. himselfin thenapi& of the: Compan;&ﬁﬁﬁ*ﬁatencroached any: Covt dand /
_privateland,

17 | The allottee shall makenegessary provisions-Tof PeBpHEr development along with

provisions:for: ancillary, industries developmentzat- fidit GWii:¢o5t, These.provisions
shall have to bamcc:rp‘;;tat;cj inyour project rgpqﬂ: ifnat prowded
The allotter shall make provisicrs for internal. lﬁfrésfmmifﬁﬁ'e‘ielopmént SFallotted

land mcludlng arrangement: Qf roads, wate;.gggply._anﬂ ettricity for the project at |
their own cos't‘

Frwe Copy Attdsio
19 | The allottee shall make necessary provisions for-adeguate: SQH cnservationand rai
L ‘water- harvesting - sb:uctures therein to ~edtapiil

n
sy, Eﬂjﬁ Water cohgervation amif
Pagé3of6 " :
M *P MD\\’U‘
' 3 ¥ ctrr

18




. f hawesﬂngsxgte;m

{ ) +D1 -

| 1

ﬁm

¢

poss&ssmnof”rmﬁ.
21

I

1f norﬁﬁuaﬁhwwoﬂq%mdf“mted within G‘féixj months,

have bedn caticalled abthetend of 6 (sik)-manth period. Further, if the land o any

“part OF tE9s nok ?ﬁaliﬁ&fully for théﬁpurpase. for’which it fs. sanctioned within a
“perioth 6F5¢[ﬂv@‘ﬁﬂmﬁﬁfe55me Shallixevertto DO ftee fromall encumbrances,

land mPgbjmﬂgﬁbﬁtlm aljow free actessfa thedocal: community till the same is
_-ahmﬂi&_ LEN nm@mm?wmbmnmgg ggg,ggpmvai of the'diversion proposal by
| o sty P o

3 Trv case**uﬁ@"ovemmenﬂmd Tor felling of Heesénumeration of the number of trees

| 2e

‘Shall vedEnSAndinacesshty: costshall bedeposited with: the: government. In case of

the lease will be deemed to

In case*thébgﬁaﬁemaﬁﬁ (fi‘ﬁ*atie origovernmient or- b’bth) is-interspersed with forest |

reqifed privATBIRT e tearahce AR thellocal DRO shall be obtained by the
PROJCER TRy BRI G

5 Thegalto}meﬁhﬁmmrﬂieﬁm&aloqg e

The ABHeETSHAN, Rave o abide by thé Ecilon; guidelines issued by the Govt,
regaréing-eﬁiplﬁymén’ah&ﬂfehabuitantm Qf‘ﬂﬁpl&’ced families, The rehabilitation site
_xhall M?Kﬁpw§%@~i%m1& HistangEfomiAlicitkselye’ / iprotécted areas and the
gush b mﬁ?ﬁw&&@mﬁgmyﬂwmﬁ%& igrazingland for sustenance.
Due Uppm‘mmty sl b provided to. the l0¢al people; torexprgss ‘their views in Gram
‘Sabhameetinginithemschediited area:gopublicHearitigshall begnade by the Pollution
’ﬁbn&csL;Agﬂ;ogtg;
‘-No wasta:wglmrfﬁﬁﬁﬁ dndustry-shall beireleased toithe Reservair / River. The user |
age ‘f‘»shaﬂ&fdlfow‘lﬁeg&u?del thes-of the Follttion'Cofitrol. Board.

T 'I'hg:i an 0@,&!‘?? ﬁh&ﬂ §§i§g mc;bﬁmm&%ﬂiﬂm of :MolU,. .tf executed with State
Gove:mnexﬂa

The- ﬁIlottEe *gha’!,l develgp green belt q:pund the project site as per the detail

condiffons-spedifiedin'the-clearance Issued by {heMOEE & State Pollution Control
Board{SFOB).

-.;,._.___;Sfﬁfft‘«:ﬁ%hWBY'tﬂhe state govt. as per

tequl'fe‘xﬁ"énﬁxfofdmfﬁlqpménb of commoririftasfructure/ public purpose, through gift

l BD" The*ﬁﬁaﬁ

ﬁeed,ﬁf*ﬂﬁhiﬁﬁ‘d"b}f‘@ﬁﬁﬁﬁ it W Copy At L

"; """\cb&t... m;ﬁmdlhg trees. sb:mding over the Ieasch

o ‘Pageadfg \V(.m
A ‘-‘-\__I, QG\, D\

: 366



=2 =

{ - - - ~ — ’ =
/' | out larid 25 required Hiythe Diskict AGmbTStfioNR
i

367 i

3 | In eddision'to the absve condifions the coadinsasiAposed by Mlsty oF God, for
i ~

allocationzcFConl block vthe Distiat of Sunttarg

Control Board,Odisha wifl bgstricdy adheredm

dearance /' consent issued’ by MOER Goyertimensaof Fredfa sdtue®amlution

-

-

The allotteezshaﬂ—have-tﬁt-t'a}:e‘neces’sazy.déaranbéiéﬂhg!qual DFO befarefalling of |
trees, ifany, intade: D‘Lbo‘ﬂr.acqﬁred,pnv'ateand“ﬁ overnment-land allotted in your

‘favour.

33

rdemanded by the Jessor consequent upon the !eswrbéugmqumd to pay more

The allottee shall pay -any such sum towanis 1and cost-of the demisad land

towards the S@Wﬁﬁmﬂl}d&’r.ﬁﬁzmgﬁa;ﬁfsflinﬂ; Atguisition. -‘tcf or in
pursuarie:of-the-ordersof Civil Court oran otherauthpritrantansing e amount:
of compensation.awarded by the Collector o otherduesdawfully. payable-under the
land acquisition “proceedings: or any reasons wha'%so@erh ‘E’pu shall ‘agree and
undertake to.reimburse DG any sums:-or-expenses incurred by.1DCQ towards

payment of the highiéz cost or-Gthérwise 53 may bezassessed: The allottee-shall also
pay any other admissible. Govt dues é:}_pdfﬁt%;éﬁ&i}jaﬁﬁ'& ggency like:CAG etc.
-F,urthe'rjy'Ihe*a_llo‘&‘eé-shﬂlﬁéﬁé’fmpayilﬁbﬁifféi‘aﬁ?ﬁ'éﬁa‘ﬁtr:éaﬁtiﬁény;}crﬁéﬁééid'ed in

future, iffoundito beinsgaveist

35

The allottee. shall abide the decisions &f. thg RehabiliGtion and’ Periphery
Development Advisary Committee’ (RPDAC) ffont: ‘time. to time regarding
rehabilﬁ%ﬁﬂnﬁﬁd@ﬁ%@wﬁd&ﬁ!@@ﬁﬁ}!ﬁﬁ@éﬁk@@ﬁﬁgfh}rlhgsgui‘;delines
/ direction-of Goyermment of Odishecandolerappropsiste authorities regarding

rehabilitation-of aisﬁﬁced families, 4

36

That the:allottee shall submit detailed iﬂfﬁmﬁ@]ﬁ@ﬁwﬂ'ﬁt@&pmﬁcﬁm mentioned
in GoiPAS; alongwith-statis.of creditan

employmentouploading the samesin the
GoiPAS site by 31 March &very year.

In the,event-of:-breac'}mf,ahg‘df-t}ie-temis'ahﬂt-éh'ridfﬁori&ﬁ}' t‘he.auohnent-s'h‘pulate?
above, allotment if-question shall -stand icancelled and

Act1981/OPP (BUO). Act, 1575, " Wree Copy 4 '
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8\ L ent Dapartnentyy Aadh:S¢ tarysm Eiavament, lndusmes Deparfment
Ve AdEll SecrEta%y m,cspv:ei‘rimm, Steél & Min‘e"s*ﬁegarnnent/ District Magistrate &:
“Catlector; Sunei:atgarh! Coprt ahynipatg; for kind: information and

iffgcessary achigt:
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ag Q-

ol-

The Divistonal Forest Officer, ~~
Rourkela Forest Division,
Rourkela.
- Sub: Regarding permission for tree felling in plot No. 1104/p and 1107/p under
Lham 1\0 118 (MA) m \rillagu- hapanda. Lahumpara Tehsxl Sundargarh
Ref: - Your mamo  No. 5416/ Did 02 09 2021,
With reference to the mema on the subject cited above, [am to inform you that
nspuﬂnl RoR published on 03. 10.1974, the land schedule is as follows:

_ _ LAND SCHEDULE |
1 TVillage | KhataNo Plot No. “Kisam | AreainAcre
“Kapands 118 (AJA) 1104 T Patit_ ~_.99.00
- - 1107~ |~ “Patit 6875

Further 1 am to say that Sabik record of the case land is not available in this

ufﬁcc for which compansmn statement is;not prepared. However a copy of Hal khata No. 118
’ol‘ vﬂlago- l\ap:mdn cndcsed herewith f’or rcfarcncc

Thisis for favour of kind information and necessary action.

Yours faithfully

s/
Tehslidar, Lahunlpnm ‘
MemoNo. | 756 /pid. 5.3 g Ao

Copy m the KAl Iutcnmuonnl Pvt. L. Rourkela for m!‘oxmzmm; and
ucccssary getion. - L

s
Rz
/.:l‘clulldar. L:lhunlp.xm
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m‘ Copy Attesigg
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OFFICE OF THE DIVISIONAL FoO

REST OFFICER CUM WILDLIFE WARDEN
N, ROURKELA, SUNDARGARH, ODISHA
0661-2664638, ¢ mail- dfo.rourkala@odisha.gov.in

ROURKELA FOREST DIVISIO
Phone No, 06612664637, Fax No.

Letter No__|&F  /4F (Misc) Dt.QL-gOJ_’&Q&S

To
The Additional District Magistrate,
Sundargarh.

Sub: - Regarding submission of action taken report in Appeal
No.09/2024/EZ (1A N0.94/2024/EZ) filed by Chittaranjan
Mahanta & others,

Ref: - Your Letter No.4748 dt.09.12.2024.

Sir,

In inviting a reference to the letter on the above captioned subject,
following submissions are made to the averments made in Para-14, 15, 16 and 17
of the Appeal No.09/2024/EZ (1A No0.94/2024/EZ) filed by Chittaranjan Mahanta
& others in the Hon’ble Court of NGT, Eastern Zone, Kolkata.

In response to averment made in Para-14, it is submitted that the
Purnapani-Bhudhikhutini-Samardari Protected Forest (PF) and the Kukia
Reserved Forest (RF) are located close to the proposed site. According to the
compartment history available in the Rourkela Forest Division, these forests fall

under the Dry Peninsular Sal Forest category, with a canopy density of less than

0.4. These forests are designated for rehabilitation and plantation under the
working circle respectively. Records from the state forest department indicate that
no endemic flora or fauna are present in this area, As such, the proposed project is

—

not expected to have any significant adverse impact on the flora and fauna of the

nearby forests. Furthermore, the implementation of 2 “proper ecological
restoration plan can mitigate any potential environmental and social concerns,

In response to averment made in Para-15, it is submitted that

during discussions with the villagers, some mentioned thatan elephant had visited

the forests of their village in the past year. Additionally, the villagers reported

having spotted a wild boar a few months ago. According to the Man

Conflict report for the years 2020-2023, two cases of crop dama
in Nuagaon village,
2020-21.

. Frwe Copy Attestpg.,
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ge were reported
and one case was reported in Kapanda village during the year
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However, the report Indicates that no Man-Animal conflict cases have been
reported in the years 2021-22 or 2022-23 in this area,

Upon further discussion with the villagers and a site visit, it was

observed that the arca in question does not hold significant value from a wildlife

perspective. Additionally, the proposed site is not part of a National Park, Wildlife
Sanctuary, Critical Wildlife Habitat, Elephant, or Tiger Corridor. It is also not

—

located within the Eco-Sensitive Zone of any protected area. The nearest Protected

Avea (PA) is Badrama, which is located approximately 50 km from the proposed
site. Therefore, it is concluded that the proposed plant will not have any significant
impact on wildlife. Further, a holistic site-specific wildlife conservation plan  can
be submitted to mitigate the adverse impact of the project in consultation with
local stakeholders by the state forest department in suppression to the earlier
submitted plan vide Memo No.-7846 dtd.20.09.2022 of the Divisional Forest
Officer, Rourkela.

In response to averment made in Para-16, the reply may be
obtained from the State Pollution Control Board, Regional Office, Rourkela.

In response to averment made in Para-17, it is submitted that the
User Agency has paid Rs. 57,07,036.00 to the Forest Department through Odisha
Industrial Development Corporation towards Royality of trees and damaged

caused to the plantations as detailed below instead of replantation of trees.

St PeseripHanof No. of trees/Ha. Amount (in Rs.) J
No. Item
1. Royality 5,856 nos. of trees 12,48,781.00
2, OWP Plantation 14.0987 Ha. @ Rs. 1,93,738 27,31,453.94
per Ha.
3. IWP Plantation 29.7079 Ha. @ Rs. 58,126 per 17,26,801.40
Ha
' Rs.57,07,036.34
Total or say
Rs. 57,07,036.00

Regarding the payment of Environmental Compensation for loss

caused to the environment was taken care by the Expert Appraisal Committee of

MoEF & CC while granting Environmental Clearance under the provisions of the
EIA Notification,2006 vide File No 1A-]-11011/59/2021-1A-1I (IND-I) ON DATED

13.05.2024. (Copy Enclosed as Annexure-I) Pue Copy Aaas
| . . Freduey <y Attesved
This Is for favour of your information and necessary action. . .

/\0\1\7)7/.

Encl: As above

U
DivisionulForgﬁ fficer,
$llourkela Division.

Yours faithfu!lyﬂrgfisiam’ Cof!ef%‘r
Bt o
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=0 Tel / FAX: 0661-2646736 9375
T e
il STATE POLLUTION CONTROL BOARD, ODISHA

/a (Department of Forest, Environment & CC, Government of Odisha)
REGIONAL QFFICE, ROURKELA

At-Near Panposh Hockey Chowk, PO-Panposh

Rourkela — 769004, Dist-Sundargarh, Qdisha

By Speed Post/E-Mail
No.5 6A | INGT-9812021.22 pate 12 /12 /000 J‘uee_ou.'a

To

The Collector & District Magistrate
Sundargarh

Sub:  Submission of inspection report on M/s Kai International Pvt. Ltd., as per the
allegations made by Sri Chitaranjan Mahanta & Othrs, in appeal No.09/2024/EZ (IA
N0.94/2024/EZ) dtd.13.11.2024 of Hon’ble NGT, Eastern Zone Bench, Kolkata - Reg...

Ref: Letter from Addl. District Magistrate, Sundargarh vide No.4748 dtd. 09.12.2024 and
letter No.4676 dtd.06.12.2024.

Sir,

In inviting reference to the subject cited above, it is to intimate that, M/s Kai
International Pvt. Ltd, At-Kapanda, Dist-Sundargarh was inspected on dtd.16.12.2024
to verify the facts/ made by Sri Chitaranjan Mahanta & Othrs. in appeal
No.09/2024/EZ (IA No.94/2024/EZ) dtd.13.11.2024 of Hon’ble NGT, Eastern Zone
Bench, Kolkata. The inspection report is submitted herewith for your kind information
and necessary action.

Yours faithfully,

Encl:- As Above éz Zzwé

(,-]’E—;'f_
Regional OHicer
Memo No.__ 5 G Q% /Date 19(/ 19\/&10&7

Copy forwarded to The Member Secretary, State Pollution Control Board, Qdisha
Bhubaneswar-12 for favour of kind information.

Regional Offm
Memo No. -5_ G élf’) /Date 207 ;

Copy forwarded to the Sri B. P. Pattjoshi, Legal Advisor/ Sr. Law Officer L-Il, Legal
Cell, State Pollution Control Board, Odisha, Bhubaneswar-12 for kind informW yé
.—-"‘._.

Regional 01@; po’

?ﬂll! Copy Attesion
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" INSPECTION REPORT OF M/S. K A | INTERNATIONAL PVT. LTD. AT- KAPANDA,
i PO-TAHASIL LAHUNIPARA, DIST, SUNDARGARH.

M/S. K A | International Pvt. Ltd., At-Kapanda, PO-Tahasil. Lahunipara, Dist.
Sundargarh was inspected on dtd.10.11.2024 to verify the facts/allegations made
by Sri Chitaranjan Mahanta & Othrs. in appeal No.09/2024/EZ (IA No.94/2024/EZ)
dtd.13.11.2024 of Hon’ble NGT, Eastern Zone Bench, Kolkata and also to verify the
operational status of the industry in connection with, Mr, Harihar Dash, GM (HR)
and Mr. Dilip Mishra, Sr. Manager (HR) of the Industry were present during the
Inspection.

Observation made during inspection w.r.t issues raised in _appeal
No.09/2024/EZ (IA No.94/2024/EZ) dtd.13.11.2024:-

*As per the abovementioned order, State pollution Control Board, Odisha, Regional

Office, Rourkela has not been impleaded as party respondent.
I.A. No Nil of 2024

No comments.
Appeal No. 09/2024/EZ

13.No comments

14.M/s. KAl International has been allotted 117.00 Acres land through IDCO,
Bhubaneswar vide allotment letter No. IDCO/HO/P&LA-E-7751/2019-
21/12687 Dated 06.08.2021 to set up Iron Ore Beneficiation Plant of
capacity 1.5 Million TPA and Iron Ore Pelletisation Plant of capacity 1.2
Million TPA and Producer Gas plant-27000Nm3/hr in Vill.-Kapanda, Tahasil-
Lahunipara, Dist. Sundargarh. (Copy Enclosed) The allotted land Kisam is
PATIT which is non-forest land as per Letter No. 1796 Dated 03.09.2021
issued by Tahasildar, Lahunipara, Dist. Sundargarh. (Copy Enclosed}

The public hearing proceedings of M/s KAl International Pvt. Ltd., for
its aforesaid green filed project held on dtd. 24.05.2022 (10.00AM) along with
soft copies in English and Odia, Video Shooting and written representation of
public present during meeting etc., was sent to Member Secretary, S.P.C.B.
Bhubaneswar vide this office letter No.1798 dtd. 21.06.2022 for onward
submission to Ministry of Environment and Forest, Climate Change, New Delhi.

~Subsequently MoEF & CC has granted environmental clearance for Greenfield

W ——— e

Project For Installation Of Iron Ore Beneﬁc:atlon Plant 1.5 MTPA Throughput

¥rue Copy Atiesiwa  Paee |1

& ;47“\‘@\\5
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(1.16 MTPA High Grade Ore) Iron Ore Pelletization Plant - 1.2 MTPA and
Producer Gas Plant -27,000 Nm3/hr by M/s KAl International Private Limited
vide their file No:lA-J-11011/59/2021-1A-1l (IND-1) on dtd. 13.05.2024.

State Pollution Control Board, Odisha has neither granted Consent to
Establish/Consent to Operate for abovesaid facilities r;i;r__t}l:in_dusitry has
applied for the same. It was also observed that Kokia Reserve Forest is
located a_t distance of about 160 meter (eye estimation) from the proposed
project site and Purunapani Budhikutuni Samardari Juniani Protected Forest is
located at distance of about 200 meter (eye estimation) from the proposed
project site.

15. Pollution Control Board has neither granted Consent to Establish and
Consent to Operate for abovesaid facilities nor the industry has applied for
the same.

16. The industry has constructed temporary boundary wall with pillar and slab
of about 500 meter over the allotted plot to secure the land. There is no
other construction activity found during the inspection except levelling of
ground. However, it was observed during inspection that one house was
constructed by Mr. Krushna Munda under Pradhan Mantri Awas Yojana-
Gramin as intimated by the Sr. Manager (HR). Mr. Dilip Mishra, Sr. Manager
(HR), informed during inspection that as per order issued by the Hon’ble
National Green Tribunal, Eastern Zone on dtd. 08.10.2021, the industry has
also stopped construction of temporary boundary wall. T

17. No comments.

Dbl — T e

Er. B.K Bhoi, D.E.E Dr. A. K. Mallick
Dy. Env. Engg. Addl. Chief Env. Scientist and Regional Officer

Vrue Copy Attested
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File No: [A-J-11011/5 9/2021-IA-II(IND-I)
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
wkk

To,
M/s KAT INTERNATIONAL PRIVATE LIMITED
CCC-23,CIVIL TOWNSHIP,ROURKELA SUNDARGARH ODISHA, Kapanda, SUNDARGARH,
ODISHA, , 769004
Email: info@groupkalinga.com
Subject: Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA Throughput (1.16
MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA And Producer Gas Plant —
27,000 Nm3/hr by M/s KAI International Private Limited, located at Village - Kapanda, Tehsil —
Lahunipara, District - Sundergarh, Odisha - Grant of Environmental Clearance under the
provisions EIA Notification, 2006 -regarding.
Sir/Madam,
This refers to your proposal no IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA
report, Forms (Part A, B and C) secking Environment Clearance (EC) under the provisions of the EIA
Notification, 2006 for the project mentioned above. Further, the PP has uploded the information on
Parivesh Poral on 15.01.2024.
2. The particulars of the proposal are as below :
(i) EC Identification No. EC23A10060R5113146N
(ii) File No. 1A-J-1101] 1/59/2021-IA-11(IND-I)
(iii) Clearance Type Fresh EC
(iv) Category A
. . . 3 3(a) Metallurgical Industries (ferrous and non
/ ded § No. . S
(v) Project/Activity Included Schedule | 0 ferrous),2(b) Mineral beneficiation
(vi) Sector Industrial Projects - 1
Greenfield Project For Installation Of Iron Ore
2 TR P < o Beneficiation Plant- 1.5 MTPA Throughput (1.16
\‘ﬂm Copy Atiestad SSMTPA High Grade Ore), Tron Ore Pelletization
(vii) Name of Project \}0 AV Y Plant — 1.2 MTPA And Producer Gas Plant —
_ dicial 27,000 Nm3/hr Located At Village - Kapanda,
t Collector Judicid :
Assistant LONTSE X arh Tehsil — Lahunipara, Dist, - Sundergarh, Odisha By
M/s KAI International Private Limited
|NORJ"|ND1-’452282I'2023 Address: 1A Division, Minist y of Environment. Forest and Clirnate Change, F‘age 1 of 20

Indira Paryavaran Bhawan, Jor Baah Ne Delhi - 110003
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(viii) Name of Company/Organization KATINTERNATIONAL PRIVATE LIMITED
o (ix) Location of Project (District, State) SUNDARGARH, ODISHA
(x) Issuing Authority MoEF&CC

(xi) Applicability of General Conditions as per

EIA Notification, 2006 No

3. As per the provisions of the Environment Impact Assessment (EIA) Notification, 2006, the above-mentioned
project/activity is covered schedule S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous), and 2(b) Mineral
Beneficiation under Category “A" of the schedule of the EIA Notification, 2006 and appraised at Central Level.

4. The proposal was initially being considered in 49th meeting of the EAC for Industry-I sector held on 28th — 29th
November, 2023. Proposal was deferred for want of additional information. Based on the additional information
submitted, the proposal was again considered in the 51st meeting of the EAC for Industry-1 sector held during 2nd-4th
January, 2024, wherein the Committee, after detailed deliberations, recommended the proposal. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed at https://parivesh.nic.in.
As per the Joint Field verification report and DFO letter dated 12/09/2023 the project land of 47.74 Acre is non-forest land
of kisam patit.

5. The details of the proposal are as per the EIA/EMP report submitted by the proponent. The salient features of the
proposal as presented during the above-mentioned meetings of EAC (Industry 1 Sector) are given at Annexure 1, Unit
configuration and capacity are given at Annexure Il and PH action plan given at Annexure IIL.

6. The EAC, in its meeting held during 2nd to 4th January, 2024, inter-alia. deliberated the following:

(1) The instant proposal is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5 MTPA
throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000
Nm3/hr.

(ii) The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain experts
in various fields, examined the proposal submitted by the Project Proponent in desired format along with EIA/EMP reports
prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

(iii) The EAC noted that the Project Proponent has given an undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and no information has been suppressed in the
EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at any stage, the project will
be rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the project proponent.

(iv) The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the present
environmental status and the projected scenario for all the environmental components. The Committee deliberated on the
proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of
toxic/explosive raw materials/products shall be undertaken with utmost precautions and following the safety norms and
best practices.

(v) The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth presented
by the project proponent along with DSS of the project site on PARIVESH and made following deliberations accordingly.

(vi) Total land required for project is 19.32 ha. (47.74 Ac) which is a IDCO Land (Industrial land) and is under the
possession of the company. Land Agreement made between IDCO & KIPL as per land allotment letter no.
IDCO:HO:P&A:LAE:7751/2019 dated 06.08.2021. ‘

(vii) Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas such as
Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) ete. within the study area of the project site. The EAC is

Collect

INOR}'|ND1f452282f2023 Address: 1A Division, Ministry of Environment Foresl and Climate Change B . Pége26f‘20

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

True Copy Atieusa.
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of the opinion that PP shall prepare and strictly implement the environmental safeguard measures to minimise the impact
on thgproject activities on these sensitive arcas.

(viii) Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within the study
area of the project site. The EAC is of the opinion that the water bodies shall not be disturbed. Mitigation measures w.r.t.
safeguarding the water bodies shall be prepared and submitted. -

(ix) Water requirement is proposed as 1180 m3/day which is to be sourced from Brahmani River. The EAC deliberated on
the water requirement is of the opinion that PP shall obtain necessary permission from the Competent Authority in this
regard. No Ground water abstraction is permitted.

(x) The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of the
opinion that stringent mitigation measures to minimise the pollution shall be strictly implemented.

(xi) There are Schedule-1 species like Elephant, Leopard, Sloth bear & Python etc. falling within the study area of the
proposed site. Wildlife Conservation Plan has been prepared with a budgetary allocation of Rs. 55.871 Lakhs for 5 years
and submitted to PCCF wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

(xii) The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500 trees have already been
felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division, Odisha vide
letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget carmarked
for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree fellingMOF 1500 trees, Compensatory
afforestation will be done in the ratio of 1:10 i.e. 15000 number in consultation with the State Forest Department. Budget
for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt development will be Rs. 120.67
Lakhs (say 121 Lakhs) The greenbelt and plantation arca will be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of
19.32 ha. (47.74 acres). The EAC deliberated on the greenbelt layout plan along with action plan and the budget
carmarked and is of the opinion that greenbelt shall be completed within a span of one year.

(xiii) The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project and
found them to be satisfactory.

(xiv) The Committee also deliberated on the public hearing issues along with action plan submitted by the proponent to
address the issues raised during the public hearing and found it satisfactory.

(xv) The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr.
Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on
07.02.2023 for stay of EC process. As per orders, a Field Visit was carried by Joint committee comprising of nominee of
DG Forest, MOEF&CC (not below the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF
(HoFF), Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023.
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon’ble NGT dated 22.08.2023,
the above case was disposed with direction to MoEF&CC, to take a decision in the matter of grant of Environmental
Clearance to the Project Proponent in accordance with law within a period of three months. In this regard, the EAC
deliberated all the issues pertaining to the case and accordingly suggested various mitigation measures in this regard while
deliberating the EC proposal.

(xvi) The EAC deliberated on the other ADS reply submitted by the project proponent and found it satisfactory.

(xvii) The EAC was informed about a representation received by the Ministry, raising concerns about the project. The
EAC recommended that the issues raised be shared with the project proponent, who provided a detailed pointwise reply on
04.01.2021 through written submission, which was deliberated by the EAC and subsequently found to be satisfactory by

he EAC. .
the EAC Wue Copy Attesion

(xviii) The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the EIA

Notification, 2006, as amended from time to time and accordingly made the recommendations to the proposal, The

Experts Members of the EAC found the proposal in order and recommended for grant of environmental clearance. an
\)‘ 00\\_0\\
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(xix}#he environmental clearance recommended to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to approvals/consent/permissions etc.
required to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, etc.,
as may be applicable to the project. The project proponent shall obtain necessary permission as mandated under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable
from time to time, from the State Pollution Control Board, prior to construction & operation of the project.

(xx) The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects and observed that
some of the specific conditions stipulated so far in the previously recommended EC projects are common and applicable to
most of the projects in general. In view of the same, the General Conditions (in case of EC projects) have been revised
through reallocation of these common conditions from specific to General Conditions (in case of EC projects).
Accordingly, the instant project is also being stipulated with the modified General conditions.

7. The EAC, in its 51st meeting of Expert Appraisal Committee (Industry-1 Sector) held during 2nd to 4th January,
2024, based on information & clarifications provided by the project proponent and after detailed deliberations
recommended the instant proposal for grant of Environment Clearance under the provisions of EIA Notification, 2006
subject to the stipulation of specific conditions and general conditions based on project specific requirements.

8. The MoEF&CC has examined the proposal in accordance with the Environment Impact Assessment (E1A) Notification,
2006 & further amendments thereto and after accepting the recommendations of the Expert Appraisal Committee
(Industry-1 Sector) hereby decided to grant Environment Clearance for instant proposal of M/s KAI International
Private Limited under the provisions of EIA Notification, 2006 subject to specific conditions and general conditions at
Annexure 1V,

9. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages and the project
proponent shall implement all the said conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not found satisfactory.

10. Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

11. Any appeal against this environmental clearance shall lic with the National Green Tribunal, if preferred. within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

-

12. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of

Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986,
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

13. This issues with approval of the competent authority.

(Dr. R. B. Lal)

381

Scientist ‘F’/ Director _T"’W QOPV Attesrea

Tel: 011-20819346
Email-rb.lal{@nic.in

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

) Assistant Cn| %\'\Oﬁr
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y .g opy To

. The Principal Secretary, Department of Forest and Environment, Government of Odisha, Bhubaneswar, Odisha
. Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi
. Principal Chief Conservator of Forests & HoFF, Aranya Bhawan, Chandrasekharpur, Bhubaneswar - 751 023, Odisha
. The Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional Office, A/3,
Chandersekharpur, Bhubaneswar — 751023 Odisha
5. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex, East Arjun
Nagar, Delhi — 32
6. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Area, New Delhi,
Delhi 110001 y
7. The Member Secretary, Odisha State Pollution Control Board, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit -
VIII, Bhubaneswar -12 Odisha.
8. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi.
9. District Collector, Sundergarh , Odisha.
10. Guard File/Monitoring File/ Parivesh Portal /Record File.

W N —

(Dr. R. B. Lal)
Scientist ‘F’/ Director

Annexure 1

Additional EC Conditions

1. This EC is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble High Court, Hon’ble NGT
and any other Court of Law, if any, as may be applicable to this project.

2. This EC granted to the project/ activity is strictly under the provisions of the EIA Notification, 2006 and its
amendments issued from time to time. It does not tantamount/ construe to approvals/ consent/ permissions etc.,
required to be obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate legislations,
etc., as may be applicable to the project.

SSistan '\\%ﬁ\)\\v{—
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Annexure |

The salient features of the proposal as presented during the meetings of EAC

' S. Particulars Details
No. |
a. Terms of Reference  29.11.2021
for undertaking EIA
study B
b. | Period of baseline | October to December 2021
| data collection o B B
c. |Date of Public | 24.05.2022
| Consultation _
d. | Action plan to| An amount of Rs. 520 Lakhs has been carmarked for '
address the PH | implementation of the commitments made during Public
issues Hearing and need based activities. Detail of activitics
proposed attached as Annexure I11.
e. | Location of the | Village - Kapanda, Tehsil — Lahunipara, District -
_ project p Sundergarh, Odisha
f. Latitude and Pillar . ;
' Longitude of the || No.(s) Tattuqe Losghtige
project site : 21°53'28.44'N 84°52'15.80'E
> 21°53'25.49'N 84°52'16.45'E
3 21°53'21.00"N 84°52'17.41"E
4 21°53'17.11"N 84°52'22.04"E
= peinpriy = = o M W e B 4 ey W ' jnreeyciiniemesrpsipisl. |
5 21°53'11.30"N 84°52'29.12"E
6 21°53'11.40"N 84°52'35.21"E
7 21°53'17.15"N 84°52'35.23"E
8 21°53'22.78"N 84°52'35.20"E
9 21°53'23.68"N 84°52'30.77'E
10 21°5323.86'N 84°5226.76'E
11 21°53'29.01"N 84°52'26.29"E
12 21°53'28.77"N 84°52'20.69"E
g. | Total land Total land required for project— 19.32 ha. (47.74 Ac) of
| IDCO Land.
h. | Land  acquisition | Acquired Land: 19.32 ha. (47.74 Acre) |
details as  per | Total Land is under possession of KAI International Pvt.
MoEF&CC O.M. | Lid.
| dated 7/10/2014 _
i \ Existence of | Project Site:
| habitation & | There is no existence of habitants identified within the Project site.
involvement of | StudyArea:
| | ) Habitation Distance Direction
R&R, if any ' [Daldali Sai 0.5 Km SW
L ‘ | Nuagan 1.3 S
IA/OR/IND1/452282/2023 Address: |A Division, Ministry of Environment, Forest and Clirmate Change
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S. Particulars Details
No.
| Kapanda 1.5 SW
Tikayatpali 2.8 NNE
| | Talabahali 2.9 E -
J- Elevation of the 193 mto252m AMSL
project site | B
k. | Involvement of | There is no forest land involved within the plant boundary.
L | Forest land if any. - - |
I. | Water body exists | Study Area:
within the project | Brahmani River- 1.6 Km (W)
site as well as study | Amrurhi Nala- 3.1 Km (NNE)
area Katangamunda Nala- 3.4 Km (NW)
Rukura River- 4.3 Km (S)
| - : -
m. : Existence of ESZ / | No ESZ /ESA /national park/ wildlife sanctuary within 10
| ESA / national park | km radius.
/ wildlife Sanctuary | Protected Forest (PF):
/ biosphere Reserve | Samaradari Juniani PF (E)- 0.4]1 Km
/ tiger reserve / | Reserve Forest (RF): |
clephant reserve etc. | o Kukia R.F*-0.12 Km (NW) '
if any within the | o Dhenkiam R.F- 2.6 Km (W)
study area e Nalghati Rajabasa R.F- 3.3 Km (SW)
e Dhenkiam Block R.F- 3.7 Km (NW)
e Bhagoth R.F- 6.6 Km (SSW)
e Dhanaghar Extension R.F- 6.9 Km (NNE)
Gurunida R.F- 7.9 Km (SW
n. | Project cost Proposed — INR Rs 341.72 Crores
o. | EMP cost Type Capital Recurring
(Rs. in Crores) (Rs. in Crores)
Proposed 19.46 1.41
p. Employment 500 persons
opportunity |
q. | Water and Power | (Total )Water —1180KLD, Power —12 MW
requirement | B
Frve Copy Attesiay
‘V‘:
AQ"‘ istant r\\%}i\\
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Annexure 11
The unit configuration and capacity of existing and proposed project is given as below:
SL. | Plant Equipment/ Proposed Units
No. Facility
Configuration Capacity
1 Beneficiation 1 X 1.5 MTPA 1.5 MTPA (throughput)
1.16 MTPA (High grade
Ore)
2 Pelletization 2 X 0.6 MTPA 1.2 MTPA
3 Producer Gas Plant | 6(5W+18) x 4,500 Nm®/hr 27,000 Nm*/hr
" (
¥
ﬂ\'."r\ .-. - ( M \\
' Ioicial
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Annexure II1

Public Consultation Action plan as per MOEF&CC O.M. dated 30.09.2020

Total | Physical Target along with CER Budget
p il Total
i Physic (Rs. In Lakhs)
S. 2 o Description of , Amount
No Majgr-activitis Physical Target Al (Rs. In
’ Target | 1% Year 2™ Year 3 Year e
) Lakhs)
A | Education
Each School Shall be
provided with the
following-
a) 8 nos. of
High School Computers  with
Transformational Table & Chair (@
Project (smart Rs. 50.000/- Rs. 5.2
class, science lab, | b) 2 nos. of AC with [.Al‘ Rs. 5.2 Rs. 5.2
etc.)  partnering inverters @ Rs. 3 Panchaves (At Upper (Upper
I | with Govt. of 60,000/~ School Higlh Graded Primary |  Primary Rs.15.6
Odisha flagship | The 3 schools are- Sci‘iiol School, School,
project under Mo | 1. Panchayat High léa and;) Kapanda) Tikayatpali)
School Abhiyaan School, Kapanda P
or Madhyamik | 2. Upper  Graded
Shikshya Abhiyan Primary School,
Kapanda
3. Upper  Primary
School,
Tikayatpali
Each year, 2
additional
classrooms are
proposed for
retrofitting in Govt.
Primary school with Rs. 2.3 Rs. 2.3
furniture’s (1 nos. of Rs.2.3 (At Govt. (At
Retrofitting of | Digital  Classroom 3 (Panchaya Primary Gudhiali
2 | Classrooms and | with Projector, | School t High School, High Rs.6.9
Digital Classroom | digital interactive s school, Samardari, School,
whiteboard systems, Kapanda) village- Village-
and its teaching Tibupada) Rajamunda)
software  building :
blocks for digitally
connected classroom
and facilities @ Rs.
1,15,000/-
Each AWC shall be
provided with —
a. Abacus with
Teaching
Improvemex:lt‘ in Learning Material Rs. 1.6 Rs. 1.6 75
basm' amenities & and Furniture @ (AWCs in (AWCs in (AWCs in
teaching learning Rs.40,000/ 6 Kapanda- i AT
3 . . e Darjing & Gaudinipos Rs.5.7
materials in | b. Painiting and | AWCs I & T
. . Gaudiniposh- h-M &
Anganwadi center infrastruture Kapanda- I Thisberna)
(AWQO) Development 1 :
with Drinking ; X
Water facility or Yrwe Coby afbes
Toilet facility and by Aﬂm
Utensils @ Rs. "
W\P
Assistant CollectoF J9i
C(‘”"""" rate % undz Y21 _.I
IA/OR/IND1/452282/2023 Address: |A Division, Ministry of Environment. Forest and Glimate Change, Page 9 of 20
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Total | Physical Target along with CER Budget
; Total
ok Physic (Rs. In Lakhs)

S. : b Description of Amount
No, | Majoractivities | 5 ieal Target al (Rs. In
: ysie g¢ Target | 1% Year 2™ Year 3" Year :

4 Lakhs)
40,000/~
The List of
AWCs are
Kapanda-I,
Kapanda-II,
Darjing,
Gaudiniposh-I
Gaudiniposh-I1 &
Thiaberna.
¢. Teaching
materials @
45,000 to each
AWC in 3" year.
Rs. 3.4
2 (2 Primary
Appomtment  of | Teachers in 4 | Primar | Schoolin Rs. 1.7 Rs. 1.7
4 | Private Teachers in | Schools (2 Primary | y & 2 Kapanda ( Panchayat (Gudhiali Rs.6.8
Schools & 2 High school) High & high school) | High school
school | Tikayatpal
)
2 School Bus for
Panchayat High .
School &
Tikayatpali Primary Rs. 8.1 Rs. 8.1
School, However| Jtos | . Gudhial Rs5d Tiknyatpal
5 School Bus = . .| School e Panchayat ; Rs.24.3
District  Education Bus High Hieh School Primary
Officer shall be g School £ School
consulted for
finalizing the
School.
Sub Total
a 5. 59.3
(Education) 20.6 18.9 19.8 Rs. 59
B | Health
1 Ambulance
serving the
peripheral villages to
be positioned at KAI
1 Ambulance Plant and 2 | 3 Nos. Rs.20.3 Rs.20.3 Rs. 20.3 Rs.60.9
Ambulance at
Kapanda GP &
Nuwagan GP .
respectively.
2 Health Camps per B2l Rs. 2.1 i: 2.2
} 2 Health 2 Health
year with a focus on 6 Blraas 2 Health Slres
2 | Health camp Kapanda, health p' Camps Under P Rs.6.4
: Under : Under
Fatajharan, Camps Fatajharan ; ;
Tikavatpal; Kapanda GP Tikayatpali
yatpatl, G.P, ' G.P
Setting  up  a By 2] Rs. 29.1 Rs. 29.1
Setting-up a | Dispensary serving Nearby Nearby Nearby
3 . _ 3 Nos. Kapanda . . . Rs.87.3
Dispensary Plant workers and : Nuwagan Tikayatpali
| Village . .
local Community area Village area | Village area
Sub Total
51. . s. 154,
(Health) 51.5 51.5 51.6 Rs.154.6
—_ a~nt Collecio
Acsis LA
IA/JOR/IND1/452282/2023 Address: 1A Division, Ministry of Environment. Forgst and Climate Chahge,
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Total | Physical Target along with CER Budget
: Total
- .| Physic (Rs. In Lakhs)
S. . i Description of Amount
No, | Majoractivitles | o i cal Tarpet al Rs. In
o ¥ g Target | 1% Year 2" Year 3" Year (Rs.
s Lakhs)
C | Drinking Water
In total 3 nos of
Purified  Drinking
Water  shall  be
installed at strategic
public locations.
Each Facility shall
Purified Drinking Tl;e lol.:'ations o (Kapanda (Tika. a. ali Rs. 4.5
I. | Water Facility at ; 5 Nos & YAPAL | (Talbahali | Rs.22.3
. Kapanda  Village, T & Nuwagan ;
Public Places p X Fatajharan : Village)
Fatajharan Village, Village) Village)
Tikayatpali Village, tHagy
Nuwagan &
Talbahali, This
location may change
considering the
number of floating
population.
In total 6 nos. of
Hand pumps shall be
installed at
locations are
i i 1 1 A . j .
Installation of new Klp'.mda V!”ﬂ‘!""’ B2 Rs. 2.9
Fatajharan Village, (Kapanda : . Rs. 14
Bore well & Hand | .. |k 5 (Tikayatpah | ;
2. : ; Tikayatpali Village, | . & (Talbahali Rs. 7.2
Pump with sintex k village ; & Nuwagan ,
tank Nuwagan & Fatajharan Village) Village)
Talbahali. This Village,)
location may change
considering the
number of floaling
population.
Sub Total
[y
(Drinlting Water) 11.8 11.8 5.9 29.5
D | Environment
Rain Water Rs. 2.8 Rs. 2.8
o ] 30 (10 Nos of e
. Harvesting shall be | . Rs.2.8 (10 Nos of
Rain Water 20 ; School | schools/G % i i
Harviestisg = taken-up in 30 > =3 (10 Nos of schools/
1 ) schools/Govt : schools/Govt Gowvt Rs. 8.4
Govt. Schools and . Institut | Offices/G o 2
o | Offices/Govt : Offices/Govt Offices/
Govt. Institutions e 1 ion/ ovt i
Institutions @ Rs. Gffices | ‘Tstitibion Institutions) Govt
28,000/~ ) Institutions)
5 2 Rs. 2.4
n
Plantation/Afforest 30 Schools or ({(Wt' 30 (10 Nos of 2.4
. . offices or Govt : 24 (10 Nos of
ation Drive G School | schools/G ;
Grikiing Institution s_hall be o Gt (10 Nos of schools/
2 . covered within 3 %4 : schools/Govt Govt Rs. 7.2
sampling and = .| Institut | Offices/G
) o2 years @80 trees in ; Offices/Govt Offices/
protection like tree ion/ ovt . ;
o each school (Rs. Offices | Tnstituti Institutions) Govt
guardete 300/ trees) gl L;l en Institutions)
Garbage collection | Under Bharat 3 Rs. 0.8 Rs. 0.8 Rs. 1.0
3 from villages and | Swachata Abhiyan 3 Village (4 plastic (4 plastic (4 plastic Rs. 2.6
" | suitable disposal | villages near plant S | dustbin& | dustbin & 1 dustbin & 1 T
? s&3
arrangement locality & 3 schools 1 dumpster dumpster
_“"‘"\:Ow Attesite
- r
L ‘/lmp\\}h
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Total | Physical Target along with CER Budget Total
T o . | Physic (Rs. In Lakhs) ota
S. . — Description of Amount
No Major acthivies Physical Target o (Rs. In
! Target | 1% Year 2" Year 3" Year :
) Lakhs)
provided plastic | School | dumpster Garbage Garbage
Dustbin @  Rs. s Garbage confainer in | container in
5000/- and Steel container Nuwagan Tikayatpali
dumpster  Garbage in Village. | Village. 1
Container (@ Rs. Kapanda Plastic Plastic
55,000/- Village. 1 dustbin in dustbin in
Plastic Panchayat Tikayatpali
dustbin in | high school) Primary
Primary school)
School in
Kapanda)
(Slf:‘:vil_ﬂ"mm’t)‘“"’ Rs. 6.0 Rs. 6.0 Rs. 6.2 Rs. 18.2
E | Livelihood
Promotion of | 150 interested
Income Generation | women beneficiaries
Activities- within 10 SHG
Tailoring & | members of Rs. 14.1 Rs. 14.1 Rs. 14.1
embroidery etc. & | neighbouring  GP 150 (50 Nos. (50 f\!m‘ of (50 Nos.
1 | Provision of | shall be trained | Wome | of Under Undél“ Under Rs. 42.3
different skills of | within 2 years i.e. 3 n Nuwagan Kapanda G.P Tikayatpal
women members | Group  with 10 G.P) apance/G:F) G.P)
of SHG along with | member in  each
market linkage group  shall  be
trained every year
Farmers input | 200 interested and
support for | selective farmers | 200
2 | improving the | shall be provided | Farmer | Rs 117 Rs. 11.7 Rs. 11.8 Rs. 35.2
yield for better | with inputs for 3 5
refurn years
Initiatives for
promotion of | Creating Millet hub 15 15 15
3 | Millet through | for collection & | 3 Nos. | (Kapanda (Nuwagan (Fatajharan Rs. 45
farmers along with | Marketing Village) Village) Village)
market support.
f[t'i':elihoo 4 Joka] Rs.178 | Rs.17.8 Rs.17.9 | Rs. 1225
F | Infrastructure
Amenities in
Community Centre CommunibgiiCen e 23 £ ; 2.5
1 st etub hiouse & Yoga teacher | 3 Nos. | (Kapanda (Nuwagan (Fatajharan Rs. 75
) deployment in Village) Village) Village)
Community Centre
Solar Streetlights at 300
Village Solar | nearby villages @ | Solar - ) )
¢ Strcc%Lights 100  Street lights/ | Streetli Rs. 203 Rs.20.3 Rs.20.3 Rs. 609
Year ghts
;:S_l‘:]';ms o tu{:;al Rs.31.6 Rs.31.6 Rs.31.6 | Rs.135.9
Rs. 520
Lakh
GRAND TOTAL Rs. 139.4 Rs. 137.7 Rs. 132.8
(Rs. 5.20
Crore)
.qp \
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Annexure 1V

Specific conditions and general conditions

A. Specitic Condition:

1.

1.

11

V1.

Vil.

IA/JOR/IND1/452282/2023 Address; |A Division, Ministry of Environment, F

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme
Court of India, Hon’ble High Court, Hon’ble NG'T and any other Court of Law, if any,
as may be applicable to this project.

The project proponent shall comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable of
capturing more than emitted. The implementation report shall be submitted to the IRO,
MoEF&CC in this regard.

PP shall strictly adhere to the Joint Committee's observations and recommendations
as outlined in its report in the matter of litigation bearing Original Application No.
94/2021/EZ filed at Honourable NGT.

Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with
other sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12
Km (NW) etc. within the study area of the project site. Proponent shall take
appropriate environmental safeguard measures to minimise the impact on the
habitation of the locals. PP needs to strengthen green belt all around the plant area to
reduce the dust pollution. The PP shall also include some of these locations in its
environmental monitoring programme.

Brahmani River is at a distance of 1.6 km in West of the project site along with other
water bodies within the study area of the project site. A robust and full proof Drainage
Conservation scheme to protect the natural drainage and its flow parameters; along
with Soil conservation scheme and multiple Erosion control measures shall be
implemented.

The water requirement of 1180 m*/day which shall be sourced from Brahmani River.
PP shall obtain necessary permission from the Competent Authority in this regard. No
Ground water abstraction is permitted.

Three tier Green Belt shall be developed in at least 33% of the project area in a period
of one year all along the project site of adequate width and tree density shall not be
less than 2500 per ha. Survival rate of green belt developed shall be monitored on
periodic basis to ensure that damaged plants are replaced with new plants in the
subsequent years. PP shall also develop greenbelt in the form of shelter belt
comprising of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with
thick canopy along with windshield inside the plant premises to act as green barrier
for air pollution & noise levels towards sensitive areas nearby project site. Compliance

390
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status in this regard, shall be submitted to concerned Regional Office of the
MoEF&CC.

ix. All the commitments made towards socio-economic development of the nearby
villages shall be satisfactorily implemented. The action plan based on the social
impact assessment study of the project as per the EMP in accordance to the Ministry’s
OM dated 30.09.2020 amounting to Rs. 5.20 Crores shall be strictly implemented and
progress shall be submitted to the Regional Office of MoEF&CC.

X. PP shall undertake village adoption programme and prepare and implement the action
plan to develop them into a model village.

xi.  The recommendations of the approved Site-Specific Wildlife Management Plan shall
be implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report to the
concerned Regional Office of the MoEF&CC.

xii. PP shall obtain permission from the State Forest Department for any tree felling
involved in the project.

B. General Conditions
I. Statutory compliance:
1. The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time.
It does not tantamount/ construe to approvals/ consent/ permissions etc., required to
be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legislations, ete., as may be applicable to the project.

II.  Air quality monitoring and preservation

1. The project proponent shall install 24x7 continuous emission monitoring b)’bteﬂ] at
process stacks to monitor stack emission as well as 04Nos. Continuous Ambient Air
Quality Station (CAAQMS) for monitoring AAQ parameters with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time.
The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and
calibrate these systems from time to time according to equipment supplier
specification through labs recognized under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

ii.  The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM o and
PM: s in reference to PM emission, and SO; and NOx in reference to SOz and NOx
emissions) within and outside the plant area (at least at four locations one within and
three outside the plant area at an angle of 120° cach), covering upwind and downwind
directions.

iit.  The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through laboratories recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories. Yrue Copy Aﬁm@d

ol ey
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iv.  Sampling facility at process stacks shall be provided as per CPCB guidelines for
manual monitoring of emissions.

v.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

vi.  The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags. :

vil.  Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

viil.  Ensure covered transportation and conveying of raw material to prevent spillage and
dust generation. The project proponent use leak proof trucks/dumpers carrying coal
and other raw materials and cover them with tarpaulin.

ix. The project proponent shall provide primary and secondary fume extraction system at
all heat treatment furnaces.

X.  Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

x1.  Design the ventilation system for adequate air changes as per prevailing norms for all
tunnels, motor houses, Oil Cellars.

xil.  Pollution control system in the plant shall be provided as per the CREP Guidelines of
CRCB.

xii.  The project proponent shall adopt the Clean Air practices like mechanical collectors,
wet scrubbers, fabric filters (bag houses), clectrostatic precipitators, combustion
systems (thermal oxidizers), condensers, absorbers, adsorbers, and biological
degradation. Controlling emissions related to transportation shall include emission
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional
truck mounted Fog/Mist water cannons shall be procured and operated regularly inside
the project premises and also in the surrounding villages to arrest suspended dust in
the atmosphere.

xiv.  Bag filters shall be cleaned regularly and efficiency of bag filter system shall be
monitored at regular intervals.

xv. Water Sprinklers/Water mist system shall be installed near raw material yards,
operational units and other strategic locations to control fugitive emissions from the
plant.

xvi.  The particulate matter emissions from the process stacks shall be less than 30 mg/Nm’
and measures shall be undertaken as per the submitted action plan. Efficient Air
monitoring equipment shall be installed.

xvii.  Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer
points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas.
b. Proper covered vehicle shall be used while transport of materials.
Wheel washing mechanism shall be provided in entry and exit gates with

(7]

complete recirculation system.
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III. Water quality monitoring and preservation
i.  The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 as amended
from time to time and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited
laboratories.

ii. The project proponent shall monitor regularly ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

iil.  Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off.

iv.  Water meters shall be provided at the inlet to all unit processes in the plants.

v.  The project proponent shall make efforts to minimise water consumption in the plant
complex by segregation of used water, practicing cascade use and by recycling treated
water.

vi. The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall
be installed and there shall be no discharge of effluent from the plant. Domestic
effluent shall be treated in Sewage Treatment Plant. Suitable measures shall be
adopted for sewage water handling to ensure no contamination of any kind of water
body. .

vii.  All stockyards shall have impervious flooring and shall be equipped with water spray
system for dust suppression. Stock yards shall also have garland drains and catch pits
to trap the run off material and shall be implemented as per the action plan submitted
in EIA/EMP report.

viil.  Rain water harvesting shall be implemented to recharge/harvest water as per the action
plan submitted in the EIA/EMP report.

ix. Tailing management plan shall be implemented as included in EIA report.

xviil.  Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no
slime /tailing pond shall be permitted.

XIX.

IV. Noise monitoring and prevention
1. Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation
and Control) Rules, 2000 and amendments thereof, and report in'this regard shall be
submitted to Regional Officer of the Ministry as a part of six-monthly compliance
report.
ii. The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.
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V. Energy Conservation measures

11.

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

V1. Waste management

1.
1.

11l

v.

Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled
oil.

Kitchen waste shall be composted or converted to biogas for further use.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement
and brick manufacturers for further utilization and Memorandum of Understanding in
this regard shall be submitted to the Ministry’s Regional Office.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published
by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard
is available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents
are hereby requested to sensitize and create awareness among people working within
the Project area as well as its surrounding area on the ban of SUP in order to ensure
the compliance of Notification published by this Ministry on 12/08/2021. A report,
along with photographs, on the measures taken shall also be included in the six
monthly compliance report being submitted by the project proponents.

A proper action plan must be implemented to dispose of the electronic waste generated
in the industry.

VII. Green Belt

1.

11

11,

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration by
trees.

Project proponent shall submit a study report on Decarbonisation program, which
would essentially consist of company’s carbon emissions, carbon budgeting/
balancing, carbon sequestration activities and carbon capture, use and storage and
offsetting strategies. Further, the report shall also contain time bound action plan to
reduce its carbon intensity of its operations and supply chains, energy transition
pathway from fossil fuels to Renewable energy etc. All these activities/ assessments
should be measurable and monitor able with defined time frames.

Greening and Paving shall be implemented in the plant area to arrest soil erosion and
dust pollution from exposed soil surface. ‘

VIIL. Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.
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1v.
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The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. Safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

‘Occupational health surveillance of the workers shall be done on a regular basis and

records maintained.

IX. Environment Management

i1

L.

1v.

The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.11l dated 30/09/2020. As part of Corporate
Environment Responsibility (CER) activity, company shall adopt nearby villages
based on the socio-economic survey and undertake community developmental
activities in consultation with the village Panchayat and the District Administration as
committed.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and /
or shareholders / stake holders. The copy of the board resolution in this regard shall
be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

Performance test shall be conducted on all pollution control systems every year and
report shall be submitted to Integrated Regional Office of the MoEF&CC.

X. Miscellaneous

1.

i1.

iil.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis.
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1v.

Vi.

Vil.

Viil.

1X.

X1.

Xil.

XIil.

X1V,

XV.

XV,

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the pubhc and put on the website of the company.

~ Action plan for developing connecting and internal road in terms ‘of MSA as per IRC

guidelines shall be implemented

The project proponent shall submit six-monthly reports on the status of the compliance
of the stipulated environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in
case of involvement of Schedule-1 species) shall be implemented in consultation with
the State Forest Department. The implementation report shall be furnished along with
the six-monthly compliance report to the concerned Regional Office of the
MoEF&CC.

The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in
the company web site for the information to public/public domain. The PP shall also
put the information on the left over funds allocated to EMP and PH as committed in
the carlicr ECs and shall be carried out and spent in next three years, in the company
web site for the information to public/public domain.

No further expansion or modifications in the plant shall be camed out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.
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xvii. Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
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